243 M Ps. Salary & Allow inces
(Sr.)
[Shri Shrichand Goyal]

shing for certain offences. Even a wvery
ordinary breach of a rule and a very serious
breach of a provision of the law are being
treated alike. Some criterion should have
been laid down for punishment of these
offending persons. Nothing has bezn
indicated in the Statem:at of Objscts and
Reasons whether the offences are going up,
whethsr the provisions are being mis-used
by people etc. Without advancing any
argumznt and without taking the House into
confidence as to what 13 th: intentian they
are briaging forward this Bill which will
hit hard so mny parsons.

MR. DEPUTY-SPEAKER : The qucs-
tiomis @

“That leave be granted to introduce a
Bill further to amend the Petroleum
Act, 1934,

The Motion was adopted

DR. TRIGUNA SEN : 8ir, I introduce
the Bill.

STATEMENT RE-GOVERNMENT REAC-
TION TO RECOMMENDATIONS OF
JOINT COMMITTEE ON SALARY,
ALLOWANCE AND OTHER
AMENITIES TO MEMBERS
OF PARLIAMENT—comtd.

SHRI J. B. KRIPALANI (Guna) : Sir,
there was som:thing said about salaries and
allowances of Members of Parliament. 1
do not know what it is, We could not hear
what the Minister said and what is going to
be done. I want to know what it is.

MR. DEPUTY-SPEAKER : A statement
has been laid on the Table of the House and
it will be circulated to hon, Members.

SHRI J. B, KRIPALANI : Have they
taken a decision ?

MR. DEPUTY-SPEAKER : No, no. It
is not a Bill, it is oaly a statem:nt ([ater-

ruptions). ‘
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SHRI S. M. BANERJEE ! Iriscon a
point of order. This is not a mere statement
......... (Interruptions)

MR. DEPUTY SPEAKER Please
resums your seat. What I suggest is after
three items, motions for concurrence, are
over, I will ask him to read the statement.

SHRI SURENDRA NATH DWIVEDY:
(K=ndrapara) Today is the last day of the
session. The point that Acharyaji made was
this ........ (Inrerruptions)

MR. DEPUTY SPEAKER : Have some
patiznce; just listen what I say. He will
circulate it and you will be permitted
to put questions in the evening.

SHRI SURENDRA NATH DWIVEDY:
et him read it out. (Inferruptions)

st Th T (gdY) : g% 9gA & fag
gr AT |
MR. DEPUTY SPEAKER : If1 per-

mit him to read, I will not permit questions
then,

st swmm At e (grgE) - Sar-
€98 W, WY #1d gia s9d sratay
e & faafea & of § sna e
FHsr &4 ghw drulk @ ¥ ¥ @
FF AT @ T Y, ITAA F @AY
gz e gt @ran § fF 9w §w &) an
B9 @AW A ®T UGN | IUreqE
AEGT, dA9 TF BN g TGIV @ fw
a7 W1 w1 afgdma @wred @ar g
T GHATK F TATT Frav § JfeT am
N wgaaqd FF A9 @ a0, fadgwt
FeH ar S9iAl ¥ =R A afEr
Wt 3R wfmfea sxfearamr g 1 a8
#q aF %1 qoaq W § fArw
FCU wEa g fa ag gArd s &
ey AERd, Y fagT s fsan @
fawg 9t qeftaar @ faame #2 & arfs
&7 |4 §1 g fHar o1 9% | 5O feu
T AAWF § A 9 AEAT H]
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% & foq @ fear oo 1 afx Qar frar
T Y THET AIET T |

MR. DEPUTY SPEAKER : I will

convey the suggestion that you have made,

ARCHITECTS BILL

THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : I beg to move :

“That this House do concur in the
recommendation of Rajya Sabha that
the Houte do join in the joint Com-
mittee of the House on the Bill to
provide for the registration of archi-
tects and for purposes connected
therewith, made in the motion adop-
ted by Rajya Sabha at its sitting held
on the 15th May, 1969 and communi-
cated to this House on the 15th May,
1969 and do resolve that the following
thirty members of Lok Sabha be
nominated 10 serve on the said Joint
Committee, namely : —Shri Ram-
chandra J. Amin, Shri J.B.S. Bis',
Shri Anil K. Chanda, $hri Tulsidas
Dasappa, Shri Kansari Halder, Shri
J. N. Hazarika, Shri Hem Barua,
Shri S.M. Joshi, Shri Dhireswar
Kalita, Kumari Kamla Kumari,
Shri Sitaram Kesri, Shri Bal Raj
Madhok, Shri Bijay Mbodak,
Shri Piloo Moady, Shrimati Shankuntal
Nayar,” Shri Chintamani Panigrahi,
Shri Anantrao Patil, *‘Shri V. Nara-
simha Rao, Shri P. Antony Reddi,
Shri V. Sambasivam, Shtimati Tara
Sapré, Shri Erasmo de S:queira,
Shrimati Jayaben Shah Shri Naval
Kishore Sharma, Shri Prakash Vir
Shastri, Shri P. Sivasankaran, Shri S.
D. Somasundaram, Shri M.G. Uikey,
Shri G. Venkatswamy, and » Dr. V.K.
R.V. Rao.”

MR. DEPUTY SPEAKER : The ques-

tion is :

*That this House do concur in the
recommendation of Rajya Sabha that
the House do join in the joint Com-
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mittee of the Houses on the Bill to pro=
vide for the registration of architects
and for purposes connected therewith,
made in  the motion adopted by
Rajya Sabha at its sitting held on the
15th May, 1969, and communicated
to this House on the 15th May, 1969,
and do resolve that the following
thirty members of Lok Sabha be
nominated to serve on the said Joint
Committee, mnamely :—Shai Ram
Chandra J. Amin, Shri J.B.S. Bist,
Shri Anil K. Chanda, Shri Tulsidas
Dasappa, Shri Kansari Halder,
Shri J.N. Hazarika, Shri Hem Barua,

Shri 8.M.  Joshi, Shri Dhireswar
Kalita, Kumari Kamla Kumari,
Shri  Sitaram Kesri, Shri Bal Ra
Madhok, Shri Bijoy Modak,j

Shri Piloo Mody, Shrimati Shankuntla
Nayar, Shri Chintamani Panigrahi,
Shri Anantrao Patil, Shri V., Nara-
simha Rao, Shri P. Antony Reddi,
Shri V. Sambasivam, Shrimati Tara
Sapre, Shri Erasmo de Sequeira,
Shrimati Jayaben B8hah, Shri Nawval
Kishore Sharma, Shri Prakash Vir
Shastri, Shri P. Sivasankaran, Shri S.
D. Somasundram, Shri M.G. Uikey,
Shri G. Venkatiswamy and Dr. V. K.
R.V. Rao.”

The motion was adopted.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

THE MINISTER OF LAW AND

SOCIAL WELFARE (SHR1 GOVINDA
MENON) : 1 beg to move :

“That this House do concur io the
recommendation of Rajya Sabha that
the Hous: do join in the joint Com-
mittee of the Houses on the Bill fur-
ther to amend the Code of Civil
procedure, 1908, made in the motion
adopied by Rajya SaBha at its sitting
held on the 15th May, 1969 and
communicated to this House on the
15th May, 1969 and do resolve that
the following thirty members of Lok
S.ibha be nominated to serve on the
said Joint Committee, namely : —
Shri D. Balarama Raju, Shri Rajen-
dranath Barua, Shri R.D. Bhandare,
Shri Krishna Kumar  Chatterji,
Shri N. T. Das, Shri Shivajirao S,



